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(4) A copy each of the following No-
tifications (Hindi and English ver-
sions) under sub-section (3) of
section 133 of the Motor Vghi-
gles Act, 1939 read with clause
(c) (ili) of the Proclamation
dated the 18th January, 1973
fasued by the President in relation
to the State of Andhia Pra
desh:

(i) G.O.Ms. No. 1297 published in
Andhra Pradesh Gazette dated
the 7th December, 1972 mak-
ing certain amendment to the
Andhra Pradesh  State Trans-
port Appellate Tribunal Rules,
1971.

(u) G.O.Ms. No. 183 published in
Andhra Pradesh Gazette dated
the 8th Maich. 1973 making
certain amendment to thc And-
hra Pradesh  Motor Vehicles
Rules, 1964. [Placed in Library
See No. 1.T-4967/73.)

(5) A copy each of the following No-
tications (Hindi and ¥ nglish ver-
slons) under sub-section (2) of
section 9 of the Andhra Pradesh
Motor Vehicles Taxation Act,
1963 read with clavse (c) (iii)
of the Procltamation dated the
18th January, 1973 issued by the
President in relation to the State
of Andhra Pradesh :—
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grace period for payment of tux
in respect of certain vehicles.

(iv) G.O.Ms. No. 1361 published
in Andhra Pradesh Gazette
dated the 26th October, 1972
making certain amendment to
Notification No. G.O. Ms. 1732
dated the 25th August, 1966
regarding rates of tax payable
by cerfain vehicles.

(v) G.O.Ms. No. 1375 published in
Andhra Prudesh Gazette dated
the 26th October, 1972 regard-
ing concessional rate of tax in
respect of certain vehicles.

(vi) G.O.Rt. No. 1631 published in
Andhra Pradesh Gazette dated
the 17th August, 1972 regard-
ing concessional 1ate of tax in
1espect of certain  vehicles.

(vii) G.O.Rt No. 1987 published in
Andhra pradesh Gazette dated
the 3rd Auvgust, 1972 regurd-
ing grace period for payment
of tax in 1espect of certain
vehicles.

(viii) G.O.Rt. No. 2098 published
in  Andhra Pradesh Gazette
dated the 3rd August, 1972
cancelling exemption of taxes
in respect of certain vehicles.

{Placed in Librarv. See No.
LT-4968 /73.]

(i) G.ORt. No. 2583 published in

Andhra Pradesh Gazette dated Delhi Lands (Restrictions on Transfer)

the 14th September, 1971 regar- Rules, 1972 and Annual Report of Delhi

ding exemption from payment Development Au ¥, 1971-72.

of motor vehicle tax in respect THE MINISTER OF WORKS AND

of certain vehicles. HOUSING (SHRI BHOLA PASWAN
(ii) G.ORt. No. 1445 published mn SHASTRD: I beg to lay on the Table:—

Andhra Pradesh Gazette dated

the 17th August, 1972 granting (1) (i) A copy of the Delhi Lands

(Restrictions on  Transfer)

exemption of the tax payable
under the said Act, in respect
of certain invalid carriages.

(iii) G.O.Rt. No. 1446 published in
Andhra Pradesh Gazette dated
17th August, 1972 regarding

Rules, 1972 (Hindi and English
versions) published in Notifca-
tion No. F.1(1)/72-1&B in
Delhi Gazette dated the 10th
November, 1972, under sub-scc-
tion (3) of section 11 of the
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{Shri Bhola Paswan Shastri.]

Lands (Restrictions on Trans-
" fer) Act, 1972,

(i) A statement (Hindi and Engli-
" sh versions) showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. Sec No. LT-4969-73]

(2) A copy of the Annual Administ-
ration Report (Hindi and English
versions) of the Delhi Develop-
ment Authority for the year
1971-72 under section 26 of
the Delhi Development  Act,
1957. [Placed in  Library.
See. No. LT-4976/73]
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Notification under 'Estential  Commpdities
: Adt, 1955 -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : I beg. to
lay on the Table of & copy each of the
following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act,
1955 :—

(i) G.S.R. 475 (E) published in Gaze-
tte of India dated the 30th Nov-
ember, 1972.

(ii) G.S.R. 37(E) published in Gaze-
tte of India dated the 30th Jap-
uary, 1973.

(iii) G.S.R. 185(E) published in Ga-
zette of India dated the 3lst
March, 1973, [Placed in Library.
See No. LT- 4971/73])

Notitications under Andhra Pradesh Gram-
Paanchayats Act, 1944 and wild Life Protec-
tion Act, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): 1 beg to lay on the
Table :—

(1) (i) A copy each of the follow-
ing Notifications under sub-section
(5) of section 217 of the Andhra
Pradesh Gram Panchayats Act,
1964 read with clause (c¢) (iii) of
the Proclamation dated the 18th
January, 1973 issued by the Presi-
dent in relation to the State of
Andhra Pradesh :—

(a) G.O.Ms. No. 178 published in

Andhra Pradesh Gazette dated
the 17th August, 1972 making

certain amendment to the rules .

relating to the Levy of House
Tax, together with an explana-
tory note.

Rules relating to Central Fund
for Executive Officers of Gram
- Panchayats, published in Notifi-

cation No. G.OMs. 179 in
Andbra Pradesh Gazette dated

(b)



